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[Shri N. C. Sekhar.] told, it was about the 
increment arrears and also the workmen's 
compensation cases pending. Also is the 
question of filling up the permanent 
vacancies, but that is a general question 
with regard to Indian Railways as a 
whole. Wherever vacancies occurred no 
appointments were made to fill them up 
and the other staff was asked to do the 
work of that particular officer who retired. 
Thus we have put too much work on par-
ticular people. That should be put an end 
to. Appointments should be made or 
promotions should be made to the posts 
falling vacant on the railways. 

These are certain of the points which I 
thought should be brought to the notice of 
the Minister. With these words, Sir, I 
conclude my speech. 

STATEMENT BY MINISTER RE 
GARDING DISASTERS IN 
CHINAKURI MINE AND CENTRAL, 
BHOWRAH MINE 

THE DEPUTY MINISTER OP LABOUR 
(SHRI ABID ALI): Sir, with a sense of 
sorrow I have to report to the House a 
tragedy which occurred last night 
involving a heavy loss of life in two 
mines in the Asansol area. According to 
the information available the accident 
occurred in China-kuri mine at about 9 
p.m. last night. About 180 persons are 
reported to be missing. The accident in 
this mine has led to flooding in the 
Central Bhowrah mine in the immediate 
neighbourhood. It is feared that about 
twenty persons have been drowned as a 
result of the flooding. The Chief Inspector 
of Mines and his staff are on the spot. 
They have sealed the pits in the Chinakuri 
mine and installed pumps for dewatering 
the Bhowrah mine, and are taking further 
steps that are required. 

We are instructing the Chief Inspector of 
Mines to arrange immediate   relief   and   
financial   help   for 

1 the distressed families of the miners who 
have lost their lives in the accident. 

Government is also taking steps to-set up a 
court of inquiry presided over by a High 
Court Judge to investigate the causes and 
circumstances-attending the accident. 

The Labour Minister, Shri Gul-zarilal 
Nanda, is immediately proceeding to the 
scene of the accident and on his return a 
fuller report of the accident and other 
aspects of the matter will be communicated 
to the House. 

DR. R. B. GOUR (Andhra Pradesh): We 
associate ourselves to express our sorrow 
over the accident to the bereaved families, 
and this is not the first accident in the 
mines. The hon. Deputy Minister has 
promised that a fuller report will be laid 
before the House after the arrival of the 
hon. Labour Minister. Even before the 
judicial inquiry report is made available to 
us a discussion should be there on the 
preliminary report that would be submitted 
to the House by the hon. Minister. 

MR. CHAIRMAN: We express our very 
deep sorrow over this tragic accident and 
OUT profound sympathies to the members 
of the bereaved families. 

THE BUDGET (RAILWAYS), 1958-59 
GENERAL DISCUSSIONS—contd. 

SHRI RATANLAL KISHORILAL 
MALVIYA (Madhya Pradesh): Mr. 
Chairman, I take this opportunity to record 
my appreciation of the progress which has 
been made in the Indian Railways. I also 
pay my tribute to the hon. Minister in-
charge, the employees of the railways and 
also those who have been working 
temporarily in making these plans 
successful. While doing this I have to bring 
to the notice of the hon. Minister some 
facts for his consideration. 
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First of all, as a labour representative, I 
am concerned with the labour-
management relations. I generally find 
that the grievances of the railway 
employees take an unduly long time to 
be settled and this creates dissatisfaction 
among them and ultimately affects their 
efficiency. No doubt, the Government 
have appointed an ad hoc tribunal for 
deciding the major issues but there 
appears to be no machinery excepting 
the conciliation machinery of the 
Ministry of Labour to settle the 
grievances of these workers quickly. 
Therefore I would request the hon. 
Minister to see that some suitable 
machinery is created just as the labour 
court provided by the Industrial 
Disputes Act or some other machinery 
so that the day to day grievances of the 
workers, are redressed without any loss 
of time. 

Now, with respect to these grievances I 
may just point out to the hon. Minister 
that generally these grievances are 
looked into for the employees as a 
whole and certain categories are left out 
and there is hardly any remedy left to 
them. I would refer, for instance, to the 
guards of the railways. They have 
grievances and they have made their 
representation to the Government. I 
particularly refer to the guards of the 
South Eastern Railway who met at a 
conference at Raipur some time back 
and who sent their grievances to the 
hon. Minister for getting redress. I hear 
nothing has been done so far and I 
would request the hon. Minister to see 
that their representation is examined 
thoroughly and whatever possible is 
done for the redress of their grievances 
at an early date. 

Now, another grievance of the workers 
in general—not of the railways alone 
but of the Central Government 
employees as a whole—has been with 
regard to the interim relief which has 
been granted by the Pay Commission 
set up recently in August last year. The 
grievance of the workers appears to be 
genuine because 

the norm, so far as I know,, which has 
been settled for the workers is roundabout 
Rs. 100 which is the minimum for any 
worker. Of course, I am talking of Class 
IV employee. Looking to this, I feel that 
the interim relief of Rs. 5 or so fixed is 
not adequate and the workers are 
agitating for an increase in relief. I would 
request the hon. Minister to look into this 
and use his good offices and his power to 
see that this point of the workers is 
considered thoroughly and some more 
interim relief is given to them. 

THE MINISTER OF RAILWAYS (SHRI 
JAGJIVAN RAM) : How much do you 
suggest? 

SHRI RATANLAL KISHORILAL 
MALVIYA: Make Rs. 95 as the mini-
mum. 

SHRI JAGJIVAN RAM: Interim relief? 

SHRI RATANLAL KISHORILAL 
MALVIYA: No, no. The minimum total 
emoluments must be Rs. 95. 

SHRI AMOLAKH CHAND (Uttar 
Pradesh): Is it for the Railway Ministry 
or the Pay Commission to do that? 

' SHRI RATANLAL KISHORILAL 
MALVIYA: I have already made my 
submission that the Railway Ministry has 
got power and I have requested the hon. 
Minister to use his good offices. 

SHRI JAGJIVAN RAM: Only one point. 
Is the hon. Member pleading that the 
Government should reject the 
recommendation of the Pay Com-
mission? 

SHRI RATANLAL KISHORILAL 
MALVIYA: No, Sir. I do not say that. I 
have only pleaded and submitted that 
whatever could be done to increase this 
interim relief may be done so that the 
dissatisfaction which is prevailing among 
the workers may subside. 
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[Shri Ratanlal Kishonlal Malviya.] Now, 
with regard to amenities to workers on 
the railways, again I have to pay my 
tribute to the hon. Minister for having 
launched various schemes with respect to 
housing, hospitalisation, etc. The 
housing scheme is very encouraging and 
the Ministry intends to construct 64,500 
houses during the Plan period, that is, 
probably by 1960-61. It is very 
encouraging but I have to bring to his 
notice a grievance of the .workers with 
regard to the construction of these 
houses, that is, about the low roofs, 
especially those constructed of asbestos 
cement. There is radiation heat and the 
workers and their families suffer. In the 
past of course there was no occasion for 
the hon. Minister to tour my area but 
when the Deputy Labour Minister toured 
the area the workers represented that 
some device may be introduced so that 
this heat is absorbed and they are saved 
from this inconvenience. I would request 
the hon. Minister to see that these houses 
are so constructed that this trouble could 
be avoided. Probably heat absorbers may 
be introduced or the engineering depart-
ment may be able to suggest some other 
device so that the workers are saved 
from the heat. 

With regard to hospitalisation, the 
programme is very encouraging. The 
number of beds is being increased is the 
general hospitals. I would only submit 
that some of the costly drugs— not very 
costly but ordinarily which are very 
necessary for the treatment of patients—
are not available in ordinary hospitals. 
Of course, there is every arrangement in 
district and other bigger hospitals. But 
even these very necessary medicines 
which are ordinarily a bit costly are not 
available in the smaller hospitals and I 
would request the hon. Minister to see to 
it that the necessary drugs required for a 
particular area are made available in the 
hospitals. Now, Sir, with regard to 
reservation of beds for T.B. patients it is 
very encouraging to find that the 
railways would be reserving near about 
1350 beds in the 

near future. This progress is very 
satisfactory in view of the fact that the 
beds reserved in the year 1956-57 were 
only 646. Besides this the introduction of 
chest clinics for providing domiciliary 
and outdoor treatment for T. B. patients 
and controlling the spread of T.B. is very 
encouraging. It is further satisfaction to 
me that sanction for the reimbursement of 
medical expenses incurred by railway 
employees and members of their families 
in connection with T.B. in recognized 
sanatoria has been introduced. I would, 
however, make a suggestion. When such 
a large number of beds are being reserved 
by the railways throughout the country, I 
would rather suggest that they should 
have some hospitals of their own. 

[MR. DEPUTY CHAIRMAN in the Chair] 

There is a very small organisation in 
comparison to the railways—that of the 
Coalmines Labour Welfare Fund and that 
fund is now constructing two hospitals of 
its own for T.B. patients. I would bring to 
the notice of the hon. Minister that the 
congestion in the general T.B. hospitals, 
either owned privately or by the 
Government, has been very heavy and the 
public is suffering because they do not 
find sufficient room for their own admis-
sion. Therefore, if tb*$ Government 
decides to construct its own T.B. hos-
pitals, I am sure it will not only provide a 
greater facility to the workers themselves 
but also provide a great relief to the 
public at large in the existing hospitals. I 
would, therefore, submit that hospitals 
may be constructed. 

Besides hospitals, I would also request 
the hon. Minister to include in his 
programme rest houses for aftercare of 
the T.B. patients. They may be 
constructed in some places which have 
got very good climate. I would, further, 
submit that rest houses for recouping the 
health generally may also be constructed 
on the sides of dams. This, I think, will 
suit and that it will be quite a good 
amenity. 
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It is rather a necessity now; but if it is 
treated to be an amenity, it will provide 
a good amenity to the railway workers. 
I would also plead that the life 
insurance scheme—the schemes which 
are there; the provident fund scheme 
and the pension scheme are 
admirable—be also introduced to all 
classes of employees. The scheme 
probably is under the consideration of 
the Government of India, and cheap 
and suitable schemes may be introduc-
ed for the railway employees as well. 

Now, some general points. I will draw 
the attention of the hon. Minister to the 
Bijuri-Tugini-Koranji railway which is 
probably under construction. The 
railway is being constructed from Bijuri 
instead of Manen-dragarh. There has 
been some difficulty of gradient no 
doubt and I will not press for changing 
the point from Bijuri to Manendragarh. 
But the diversion of this line takes place 
from about two or three miles from 
Manendragarh station which is a very 
big station. It yields to the railways 
income from freight alone to the tune of 
more than a crore annually from coal 
traffic. It has got the loco shed and it 
has got other facilities. So, if this line is 
extended up to Manendragarh and then 
diverted it will not only provide some 
facilities •to the railways but also a 
convenience to the town. It is the 
biggest town in, ihat part of the country. 
I understand that a survey was made 
and in that survey a suggestion has been 
made to divert that line from Manen-
dragarh but there are some difficulties, 
some recommendations against it and I 
will request the administration to see 
that this difficlty is overcome and that 
line is diverted via Manendragarh. 

Now, one more point I wish to bring to 
the notice of the hon. Minister, that is 
with regard to the Bijuri -Barwadih 
railway line. We have planned for and 
we have already spent over a crore of 
rupees. If my information  is  correct     
about     one 

crore and fifty lakhs rupees has been 
spent, or may be that it may be the plan, 
but a good lot of money, quite a large 
amount has been spent on that line and it 
has been given up four or five years back 
for want of resources. The object of that 
line was to shorten the distance between 
Bombay and Calcutta by about 200 to 
300 miles and I think it is a project which 
should not be given up and which should 
be undertaken again. 

Now, I come to local grievances. One of 
them is with regard to Bilaspur-Bhopal 
Express started very recently. This 
Express runs from Bilaspur to Anuppur 
as express, from Anuppiftr to Jubbulpore 
as passenger and then again from 
Jubbulpore to BhopaB as Express, but 
the fares charged between Anuppur and 
Jubbulpore are those of express trains. 

THE DEPUTY MINISTER OF RAIL-
WAYS (SHRI SHAH NAWAZ KHAN): I 
might inform the hon. Member that 
orders have already been issued that 
passenger train fares should be charged. 

SHRI RATANLAL KISHORILAL 
MALVIYA: Thanks. Then, Sir, another 
point with regard to this railway is that 
though the passenger has got second 
class, this express has not got any second 
class. Either second class may be 
introduced in this train, or, if it is the 
policy of the Government to abolish 
second class, then, because this is a long 
distance train, I would request that 
sleeping berth system should be 
introduced. I do not plead this system of 
sleeping berths for this train alone, but 
also generally. I would request that so 
long as the bogies are not ready—there is 
already sleeping berth system in many 
long distance trains—this system must be 
introduced, because there is great 
inconvenience caused to the third class 
passengers and this facility will be greatly 
appreciated by them.   I will 
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[Shri Ratanlal Kishorilal Malviya.] plead 
very strongly for the introduction of 
sleeping berths in third class in all long 
distance trains throughout the  country. 

Now, Sir, there is one more small item 
with regard to electrification of stations. 
Where there are power houses nearby 
and where there are industries nearby, 
this electrification of the yards and 
stations should be taken up. So far as my 
area is concerned, I will request the hon. 
Minister to electrify the stations of 
Sahdol, Umaria, Manendragarh and 
Chirimiri. That is a branch of less than 
200 miles in which there are facilities 
available and collieries are working, and 
I think the administration could contact 
these collieries and get the stations 
electrified. I may submit, Sir, that it is 
not an amenity or a luxury for the 
workers. It is a necessity to have these 
stations electrified. The yards are very 
big and the employees have to work in 
the dark and there have been fatal 
accidents due to bad lighting or no 
lighting. In one station —Birsinghpur—
the Railway administration has acquired 
electric power from the colliery and 
electrified that station. The other stations 
which I have named are more important 
than Birsinghpur and I would request that 
the various collieries—Jhagrakhand, 
Chirimiri and the Shaw Wallace— 
should be approached. So far as Umaria 
is concerned, it has already been decided 
and some agreement has been arrived at 
with Shaw Wallace, but there is delay in 
implementing that plan. I would request 
that the plan which has already been 
agreed to may be implemented soon as 
far as Umaria is concerned. And for other 
stations which I have named, I request 
that they may be electrified as soon as 
possible. With these few words, Sir, I 
close my speech.   Thank you. 

PROF. A. R. WADIA (Nominated): Mr. 
Deputy Chairman, I have just a few 
remarks to offer. I do recognise the great 
importance of the railways in India and 
the part that they have 

played in our public life and social life in 
general. They are a great asset. And I am 
only interested in the improvement of the 
Railway Administration although I fully 
admire the way in which it has been 
managed on  the  whole. 

Sir, there are a few defects of which we 
are all conscious The first great defect is 
the defect of overcrowding, and the 
Minister himself is fully conscious of it, 
and I regret the note of pessimism in his 
address that this problem is not likely to 
be solved for several years to come. I 
think, Sir, something could be done and 
should be done as far as possible. May I 
make one humble suggestion in con-
nection with the terrible overcrowding 
that we experience in Bombay on the 
suburban lines at the peak hours, 
especially in the morning and in the 
evening. 

In the suburban railways we have only 
two classes, the first class and the third 
class. In the wisdom of the 
Government—whicn I doubt—the second 
class was abolished long ago. Now, what 
has happened is that the third classes are 
overcrowded as usual, but even the first 
classes are terribly overcrowded. People 
travelling from suburban areas and having 
to stand on their legs for an hour or more 
is not quite fair to the people who are 
made to pay more and who are willing to 
pay more for a certain amount of comfort. 
Seating accommodation also becomes 
terribly crowded and very uncomfortable, 
and when they have to stand, it makes 
matters worse. There are many people on 
the Bombay side who feel that the intro-
duction of the second class will go a long 
way to reduce this overcrowding, not 
perhaps in the third class, but certainly in 
the first class, for the simple reason that 
people who used to travel second class 
have now been forced either to travel first 
or to travel third. Those who can afford to 
travel first in spite of a certain amount of 
inconvenience and discomfort to their 
purse are trying to do so, and those, of 
course, who cannot afford to travel 
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first class are naturally forced to travel 
third class. But there are many people in 
Bombay who can afford to pay second 
class fare, and I think it will be a great 
convenience to them if second class is 
introduced, so that the pressure at least on 
the first class is relieved. 

Well, Sir, I find in the hon. Minister's 
speech that he takes great credit for 
improvement in catering conditions. I am 
afraid I do not share his optimism. I 
personally feel that there is a definite 
deterioration in the quality of food that is 
given, and even more in the standard of 
cleanliness of the people who serve food. 
Some years ago it was inconceivable that 
a waiter for the restaurant car would be 
tolerated if his coat and his pant were not 
clean. Today they do not care a tuppence 
about it and they put on any sort of dirty 
dress which is really irksome to those 
who want cleanliness, and the impression 
that it creates especially on foreigners 
would be most unhappy. I feel there is a 
certain virtue in encouraging not depart-
mental catering as has been the policy of 
the Government, but private catering for 
this reason that the private caterers may 
be inclined to make profit but they are 
interested in maintaining their standards 
and in looking to the comfort and the 
convenience of the passengers. I am 
afraid, mere departmental catering gets to 
be somewhat indifferent and they do not 
satisfy the customers or the passengers to 
the fullest extent possible. And then if 
you have private caterers, the 
Government is always in a very 
advantageous position of sitting in 
judgment on them and forcing them to 
live up to the standards required and to 
the terms of the contract. 

Another little inconvenience which I have 
personally felt is that in many trains the 
lights are extremely dim. Unfortunately, I 
am one of those who are in the habit of 
going to sleep rather late, and I find it 
practically impossible to    read in the 
trains.   I 

won't say a train like the Frontier Mail. 
But in other trains the lights are so dim 
that it is a terrible strain on the eyes to try 
to read and we are forced to go to sleep 
earlier than we would like to. 

Another little defect is that there is a 
regular irregularity in the case of certain 
trains. Recently I had to go to Ujjain and I 
was told that the Ujjain train connecting 
with the Frontier Mail was usually late so 
that people missed the Frontier Mail. And 
then there is absolutely no convenience to 
pass the night at Nagda. And this happens 
very very frequently. The hon. Minister 
will forgive me if I say that the general 
impression among the people there is that 
this irregularity is due to a certain com-
petition between the Central and the 
Western Railways. Now, this competition 
was all right in the earlier years when 
different companies were managing these 
railways. But now that the Government of 
India have taken upon themselves the 
responsibility of managing these railways, 
this sort of feeling between one railway 
and another ought to completely disappear. 
And if this feeling of competition exists 
because of the officers' old loyalties to 
different companies, it is a matter for 
serious consideration whether there should 
not be a libera) exchange of officers from 
one zone to the other zones. That would at 
least minimise the local patriotism or that 
old patriotism. What has happened is that 
the control of these trains which used to 
vest in the Central Railway has passed on 
to the Western Railway. Along with it the 
old engines were also transferred, and as a 
result there have been frequent 
breakdowns. I myself had a very unhappy 
experience. I got into a train which came 
fairly late and then I found that the train 
was not moving at all. And I was assured 
that it would be impossible for me to catch 
the Frontier Mail at Nagda, and the only 
thing to do was to get back to the hotel to I 
waste  full  24  hours.   If this  is    the 
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[Prof. A. R. Wadia.] kind of regular 
irregularity of certain trains, it is the duty 
of the railway authorities to look into it 
and to see that bad engines are not 
necessarily passed on only to certain 
sections; they may be retained where you 
have got a fair number of good and 
reliable engines. 

On a previous occasion I had to refer to 
the luxury of the de-luxe trains with air-
conditioned compartments. I remember 
when the first class was practically 
abolished, the second class was renamed 
first class and the intermediate class was 
renamed as the second class, we were 
assured that it was the policy of the 
Government to add air-conditioned 
coaches to practically all the trains. This 
dream has not been fulfilled, and I find 
that the experience of the i ail-way 
authorities is that people are not 
travelling in air-conditioned coaches as 
much as they ought to, and therefore they 
are reducing them even on certain trains, 
and under these circumstances it is very 
odd that the luxury of attaching air-
conditioned coaches in the so-called de-
luxe trains which are really third class 
trains should be indulged in. What 
happens is that people who travel third 
class are really poor people, and they 
cannot afford the luxury of paying 
something extra for air-conditioning. The 
people who usually travel first class are 
now travelling by the de-luxe trains, so 
that the advantage of this does not go to 
the third class passengers; it really goes 
to the more or less wealthy classes. I 
think it is a loss of revenue to the 
railways if people who can afford to 
travel first class are now travelling third 
class by paying a little bit extra for the 
comfort of air-conditioning. I know that 
the Railway authorities have now 
themselves recognised the fact that these 
air-conditioned coaches are not taken full 
advantage of and therefore they have 
removed one air-conditioned carriage and 
substituted third class coaches for them. I 
think this is a move in the right direction 
and even if the other 

air-conditioned coaches are removed, I 
do not think it will be any hardship to the 
real third class passengers, to the masses 
of Indians. 

SHRI SHAH NAWAZ KHAN: We have 
removed one air-conditioned but added 
three ordinary coaches. 

PROF. A. R. WADIA: You may remove 
two and attach six more ordinary 
coaches. I do not think it will be a loss. It 
is an interesting experiment but a very 
costly experiment. Evidently it has not 
succeeded anl I think it would be much 
better if you provide air-conditioned 
carriages on several other important 
trains. We have air-conditioned coaches 
only on mails, not on express trains. I 
would welcome air-conditioned coaches 
on these trains also. 

There is another very standing evil, and 
that is the evil of corruption. I find from 
the hon. Minister's address that 3,518 
cases were examined. It looks a very 
respectable figure, but I am quite certain 
that this number is nothing at all 
compared to the number of undetected 
cases. I wish snme measures were 
adoptee! for putting an end to this 
corruption. It is a very frequent 
experience for people to receive parcels 
full of all sorts of odd things, the contents 
having been removed. Who is responsible 
for it? One man alone could not do it. 
There must be a regular gang working on 
this business. May be it is the station 
masters, may be the parcel officers, may 
be the police, may be the guards, I do not 
know. All of them must be sharing the 
luxury of eating up the sweets or having 
the contents and then filling up the 
parcels with stones or useless paper. This 
is a very serious matter. I appreciate the 
difficulties of the railway authorities in 
this matter but I do wish that they would 
devise some sort of means whereby 
corruption among these officers which 
exists and which is well-known, could be 
effectively grap- 
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pled. I do not wish to be harsh but I do 
suggest to the railway authorities that, if 
they are lucky enough to catch some 
people, they must make a good example 
of them, even dismiss them. If this is done 
over and over again, I am sure it will put 
the fear of God into the other people and 
they will be a little more careful about 
what they do. 

I am very happy that the Railway 
Minister is looking after the housing of 
railway servants. As many as 64,500 new 
quarters are expected to be ready by the 
end of the Second Five Year Plan. In view 
of the general housing difficulty, this is a 
very welcome measure. Our railways are 
the largest employer in the whole country, 
and the majority of their employees 
happen to be poor, I mean people in the 
lower rungs of the service. In a welfare 
State, the Government rightly expects the 
private industrialists to look after the 
comforts of their employees, to give them 
better housing, to provide for proper 
schooling, for medical assistance, to 
provide clubs and other amenities. Quite 
rightly, and some of the private 
industrialists are really doing that . sort of 
thing. Now, the railway authorities have 
got an opportunity of setting a good 
example in this connection to the private 
industrialists themselves. I know that the 
Railway Minister is very sympathetic to 
this idea, and I know also that it is a very 
costly proposition. Of course, it would 
lead to a diminution of profits, but he will 
be serving the country at large in the best 
possible way by inculcating higher 
standards of cleanliness among all the 
railway colonies by insisting on a higher 
standard of decent behaviour among 
themselves, by providing amusement 
parks, schools and houses which, of 
course, they are doing, but I would like 
them to do it on a more extensive scale. 
Railway housing is not always a model of 
cleanliness, and I think the railways have 
got the means and they have the 
opportunity of setting a very high 
standard in this. 

But let me not be misunderstood as 
suggesting that because of these various 
defects, I am not conscious of the 
excellent way in which our railways are 
generally administered. I would certainly 
like to congratulate the Railway Minister 
on producing this Budget, for the 
numerous extensions that he has proposed 
and for his; consciousness of the various 
directions in which the railways can add 
to the-comfort and happiness of this 
country. 

SHRI KISHEN CHAND (Andhra-
Pradesh): Mr. Deputy Chairman, I will 
begin by heartily congratulating* the hon. 
Railway Minister for presenting a very 
nice Budget and managing the railways 
very nicely. There is a handsome profit 
and the railways have made their 
contribution to the general revenues as 
well as met fully the depreciation charges 
and still there is a surplus which has gone 
to the special reserve fund and 
development fund. As has been said, it is 
the-biggest national undertaking and the 
railways should be so well-run that they 
set an example to the private sector that 
the nationalised industries can run 
properly and make proper profits. 

After saying this, I will point out* to the 
hon. Minister that he should not be 
complacent that the railways have made 
handsome profits but efforts should be 
made to make still further profits and it 
will be the burden of my speech to point 
out the hon. Minister in my humble way, 
to the extent of my limited knowledge, 
some ways and means of improving the 
working of our railways so that they earn 
higher profits. 

First of all, the hon. Minister is guided by 
the Railway Board, every zone has a 
consultative committee and there is the 
Railway Users' Consultative Committee at 
the top of it but I submit that over and 
above this, if there is a small consultative 
committee consisting entirely of a few 
Members of the Lok Sabha and a few 
Members of the Rajya Sabha, which goes   
on  continuously   giving   certain- 
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[Shri Kishen Chand.] ■suggestions to the 
hon. Minister, it should go a long way in 
removing many of the grievances. On 
another occasion I will submit that in all 
nationalised industries, there should be 
advisory committees consisting of only 
Members of Rajya Sabha and Lok Sabha 
acting in an advisory capacity to the 
Minister in charge of those undertakings 
and therefore at the very outset I will 
submit that the users' consultative 
committees are more or less for the 
provision of amenities. A body which I 
envisage, a body of advisers consisting of 
Members of Parliament, will really be 
making certain suggestions about the 
general policy and it will be a consultative 
committee. The Minister may change it as 
and when he likes. In all undertakings in 
the private sector, there is the Board of 
Directors, there is a general body of 
shareholders and I maintain that in these 
nationalised industries, the citizens of 
India are shareholders and Parliament 
being a representative of those people, a 
small committee of Parliament to advise 
the hon. Minister 'Should be welcome to 
him. 

The second thing is about the capital of 
the undertaking. When we started in 1947, 
at the time of independence, the capital of 
the railways was about Rs. 800 crores. It 
has been steadily increasing and when the 
Second Five "Year Plan is completed and 
we have invested another Rs. 1,200 
crores— some of which out of the 
depreciation fund and some from the 
development fund—even then, it is 
possible that the capital of the railways 
may go up to nearly Rs. 1,600 crores. 
Then there is a danger that there will be 
overcapitalisation. In the private sector if 
an industry wants to expand, part of the 
capital is obtained by increasing the share 
capital and part is obtained by loans 
which are repaid. Our railways are not 
following that policy. All expansion, apart 
from the money that comes from the 
development fund •or from the 
depreciation fund, is a real further 
investment by the Central Government 
and  so  our  capital goes 

on increasing. When the capital goes up 
to a high figure of Rs. 1,600 crores or 
even more, even if the railways continue 
to contribute only 4 per cent. which to my 
mind is a low rate because the general 
interest rates are increasing all over the 
world and in our country the Government 
of India which used to float loans at 3 per 
cent, is now offering at least, in the case 
of State loans 4 per cent, and in the 
Central Government loans 3J per cent, 
with a certain premium—the result is, the 
interest rates are going up and it is 
possible that the committee which will go 
into this question of contribution by 
railways may raise the rate of interest 
from 4 to 5 per cent, and in that 
eventuality, on an investment of Rs. 
1,600 crores the railways will have to 
contribute nearly Rs. 80 crores to the 
general revenues. Even at present rates, 
they will have to contribute Rs. 64 crores. 
In the matter of depreciation, we have 
fixed it at a fixed amount of Rs. 45 
crores. I submit that when the 
investments in the railways are 
increasing, when new rolling stock is 
being taken in, new lines are being 
opened and expenditure is taking place on 
all fronts, naturally the depreciation fund 
will have to be raised. I think the depre-
ciation fund should also be fixed on a 
percentage basis of the capitel invested in 
the railways and that should be, in my 
humble opinion, 5 per cent, because apart 
from the fixed things like buildings etc. 
which have a long life, in the case of 
rolling stock and railway lines and the 
coaches and wagons, the life being small, 
the depreciation rate has to be kept pretty 
high. In almost all private undertakings 
the Income Tax Department permits a 
depreciation of nearly 10 per cent, and so 
a depreciation figure of 5 per cent, on the 
amount invested in the railways will 
become almost the minimum amount. 
Even now on an investment of nearly 
1,000 crores, the railways are keeping Rs. 
45 crores in depreciation fund which 
means, they are in fact accepting at 
present the rate of 4£ per cent, and so my 
suggestion of 5 per cent, is not such a 
high figure   that   the   Minister   may   
look 
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askance at it. So I come back to my 
original point that there is a danger •of 
over-capitalisation in our railways. How 
is it to be overcome? That can be done by 
what I suggested last year also, that we 
should peg the capital at charge to a 
figure of Rs. 1,200 crores and the other 
money should come in the shape of loans. 
Some of it is coming certainly in the 
shape of loans from the World Bank, 
some of it is coming in other shapes but I 
think it is most essential that we peg the 
capital at the maximum figure of Rs. 
1,200 crores. The benefit of this will be 
4hat our depreciation fund . . . 

SHRI H. N. KUNZRU (Uttar Pradesh): If 
you go on taking loans, how can you pay 
the capital at charge? 

SHHI H. D. RAJAH (Madras): To be 
written off out of future revenues. 

SHRI KISHEN CHAND: I give the 
example of any private Industry. Sup-
posing you require even Rs. 1,200 crores 
for the expansion scheme of the railways, 
I have been submitting that •out of the 
Rs. 1,200 crores, Rs. 400 •crores should 
be considered to be capital at charge 
contributed by the •Central Government, 
the remaining amount to be treated as 
loans which will be repaid back by the 
railways to the Central Government or 
the foreign concern or to outsiders from 
whosoever they have taken the loan. 

SHRI H. D. RAJAH: Out of the revenue. 

SHRI KISHEN CHAND: I am suggesting 
all this because if you go on increasing 
the capital at charge and when it comes to 
Rs. 1,800 Ci'ores, how are you going to 
pay Rs. 90 crores towards the general 
revenues to the Central Government and 
Rs. 90 crores to the depreciation fund. It 
will amount to Rs. 180 crores. How are 
you going to make a profit in a year? To 
overcome that, I am suggesting a method 
by which this can be overcome. 
Ill RSD—3. 

MR. DEPUTY CHAIRMAN: You can 
continue in the afternoon. The House 
stands   adjourned   till  half-past  two. 

The   House   then   adjourned for lunch at 
one of the clock. 

f ■ The House reassembled after lunch 
at half-past two    of    the   clock, MR. 
DEPUTY CHAIRMAN in the Chair. 

SHRI KISHEN CAND: Mr. Deputy 
Chairman, I was dealing with the subject 
of over-capitalisation when the House 
adjourned for lunch. Now I come to the 
point about the increase in earnings. I refer 
to the fact that in the revised estimates, the 
total earnings estimated come to Rs. 385 
crores and now they are estimated at Rs. 
408 crores. If you go into the details, the 
goods earnings come to Rs. 231 crores and 
now they are estimated at about „Rs. 250 
crores. That means an increase of Rs. 19 
crores. If you calculate the percentage over 
Rs. 231 crores, which is the revised 
estimate for 1957-58, you get the increase 
in earnings as about 8 per cent. So the 
increase in goods earnings is about 8 per 
cent. I bring to the notice of the Railway 
Minister that the estimate shows only an 
increase of 8 per cent, in goods earnings. 
While the full effect of the increase in 
freight charges on goods traffic by 12i per 
cent, will be applicable this year, in the 
previous year it was only for part of the 
year and only part of the year derived the 
benefit from the increased rates and the 
surcharge on short distances s well as on 
smalls. But this year the full effect will be 
there. Besides that, the number of wagons 
has been continuously increasing. The 
increase which took place last year was 
rather spread out and you cannot say that 
on a particular date all the wagons were 
received. They were gradually received. 
Similarly, during 1958, the Railway 
Ministry expects to get gradually 19,000 
wagons.    If they gel 
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[Shri Kishen Chand.] 19,000 wagons that 
would mean that the wagon capacity is 
increased by about 11 per cent. 
Therefore, I wish to know, if the 
efficiency standard is maintained at the 
same level as it was maintained in 1957-
58 why can't we expect a much larger 
income from goods traffic in 1958-59? I 
have tried to explain to the Railway 
Minister that the increase arises from two 
factors; one, the full effect of the increase 
in the rates, second, the increased supply 
of wagons. Similarly in the matter of 
passenger earnings also, it is estimated 
that from third class earnings the revised 
estimates come to Rs. 107 crores while in 
1958-59 it is Rs. 110 crores. Sir, we are 
spending nearly Rs. 1,100 crores on 
railways in the Second Five Year Plan. 
We are getting fresh locomotives. We are 
getting new coaches. We are getting new 
wagons, and as I said before, when we 
will have to pay a higher contribution on 
the revised capital of the railways, and 
give greater depreciation, I think that our 
earnings should be increased at a more 
rapid rate so as to provide for all these 
things and the Railways are not 
increasing their income at the required 
rate. 

I said that the nationalised railways have 
to set an example of efficient 
management. They are managed fairly 
efficiently; but we should not be satisfied 
with that. We should aim at higher 
standards of efficiency and I think these 
figures bear out my contention that the 
efficiency is not increasing. I want the 
hon. Minister to make efforts. 

In this connection I welcome the 
cumulative effect of certain recommen-
dations made by the Railway Enquiry 
Committee of 1948. They recommended 
what are called nominated loading3. By 
nominated loadings what is meant is this. 
Instead of loose consignments, the 
railways accept for a particular 
destination a large number of consign-
ments and send them out. This method of 
nominated loadings should be carried a 
step further and in our railways, as far as 
possible, they should 

devise ways and means of carrying. 
almost all the goods traffic by nominated 
loadings. 

The second recommendation that was 
made is the running of what are called 
express trains for carrying goods. I am 
sorry to find the Railway Board has not 
paid full attention to this factor. We know 
that the Madras State requires a large 
number of wagons of coal all carried 
from Bihar and it would have been much 
better if the Railway Board had devised a 
method by which express goods trains are 
run every second or third day between 
Bihar and a suitable station in the Madras 
State. This method is not being followed. 

SHRI SHAH NAWAZ KHAN: But. 
express goods trains are running. 

SHRI KISHEN CHAND: I do not deny 
that. They are running, but I am here 
referring to their number, their frequency. 
That is the point. I have already begun by 
saying that the railways are being 
managed efficiently; but I only want 
higher efficiency. This is after all a 
relative thing. I am not saying that you 
are not doing it. You are having 
nominated loadings. But you should run 
express trains,, more of them, between 
different places. 

SHRI SHAH NAWAZ KHAN: But our 
difficulty is the line capacity. 

SHRI KISHEN CHAND: I am coming to 
the difficulty also, I know the hon. 
Minister's difficulty is one of line traffic 
and I know he is going to raise that 
objection. I am prepared for that. I am 
coming to that also. I ara not going to 
give suggestions just in the air. They will 
all be connected suggestions. 

SHRI V. K. DHAGE (Bombay) r And  
verified. 

SHRI KISHEN CHAND: Yes, and they 
are verified and considered. 

Sir, this brings me to the question which 
has been often asked: What can 
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we do when we   have   reached   the 
maximum of the line capacity? 

Unless there is line capacity,    you 
cannot run more trains and you cannot 
carry    more    goods.     Therefore,    my 
suggestion     continuously     has     been 
always this.   The line capacity in that 
section of the Eastern Coast which lies 
between  Bezwada  and  Gudur  is  the 
minimum and I have been always trying 
to impress upon the hon. Railway 
Minister that he should double the line in 
the entire section between Bezwada and 
Madras on the one hand and, on the   
other,   find   an   alternative   route 
between   Hyderabad   and   Madras   so 
that the traffic of the North does not 
come  via  Bezwada  but  goes  by  the 
other  alternative   route.    If   that   is 
done,   the  line   capacity  between  the 
North and the South will be considerably 
increased and the bottlenecks will be 
removed.   What is the good of the hon. 
Minister saying that as there is no line 
capacity, we cannot transport goods from 
the North to the  South? This   is   the   
biggest    bottleneck    and certain States 
of the South are being starved of 
industries due to the lack of  coal,  lack  
of   raw  materials   and wherever    any    
representations    are made to the hon. 
Railway Minister, he always  comes  out 
with the  explanation that the line 
capacity is not there, that the Bezwada 
marshalling yard is being improved and  
asking us as to what more he could do.    
This is not an explanation.    After all, 
the industries of the South are not going 
to be satisfied with a reply of this type. 
As I said earlier, number of express 
goods trains    have    to    be    run    
between the   collieries   of   Bihar   and   
points in the Madras State, for purposes 
of Madras,  Mysore    and Kerala.     
They must get the coal if they have to 
develop their industries. 

DR. R.  B.  GOUR:     They will get 
Neyveli lignite. 

SHRI KISHEN CHAND:    They will get 
Neyveli lignite in another two or three 
years' time and   because it    is  i brown 
coal, certain difficult processes  | 

have to be undergone. Even then, there will 
be some need for Bengal coal because of 
its higher calorific value and because of its 
being able to produce higher temperature. 
That being so, many industrialists will not 
be satisfied with the brown coal that will be 
available from Neyveli. 

I   am   making  a  novel    suggestion about 
the telescopic rates.    I do not want 
telescopic rates to prevail in the case of 
goods traffic.    It will look a little bit odd 
but I am asking that the celescopic rates on     
goods should be removed.   Why I am 
asking for this is that there is unnecessary 
overlapping. We want regionalisation of 
industries and we do not     want     
unnecessary transfer of goods.   For 
instance, a particular     industry     exists  
in   Madras State;   the  same     industry  
exists  in Bengal;   the   same   industry   
exists   in Bombay and the same industry 
exists in North India.    What is the reason 
and justification for goods from Bengal and 
Punjab to go to Madras and the goods from 
Madras State to come to the North?    This 
is so    because by giving     telescopic  
rates you are  encouraging them.   I can 
give you a concrete example about cement. 
I know, Sir, that the    railways cannot 
interfere in this matter as the distribution of 
cement is done by some other body but 
when you give    telescopic rates, you 
encourage this sort of thing.   It is often 
happening that cement from the South is 
coming to the North and the cement from 
the North is going down South.    I know 
about glassware. It is usually happening 
that glassware from the North is going to   
the South and glassware from the    South 
is coming to the North.    This is happening 
due to the fact that you are giving teles-
copic rates in the case of goods traffic. 
There is no need for giving such telescopic 
rates.   There is a fair reduction of nearly 
15 per cent, over 600 miles. For traffic 
moving to    distances over 600 miles, there 
is a reduction of 15 per cent.     I    
submit—and I humbly submit—Sir that 
there is no justification as far as consumer 
goods are concerned, as far as 
manufactured goods 
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There may be some justification only in 
the case of coal. I would ask the hon. 
Railway Minister to retain the telescopic 
rates only in the case of coal and, in all 
the other cases, the telescopic rates 
should be done away with. There should 
be no unnecessary transporting of goods 
from the North to the South and the 
transfer of the same goods from the South 
to the North. It only means that we are 
wasting our rail capacity by unnecessary 
transport of goods. 

, I now come to another point regarding 
the zones. I am very glad that Assam has 
got now a special zone but it looks a little 
surprising, Sir, that we have the North 
Eastern Zone, the South Eastern Zone, the 
Eastern Zone and the Special Zone for 
Assam—four zones—concentrated in a 
particular part of India while the whole of 
the South has got only one Southern Zone 
and some parts of the Central Zone are 
there. I do not see any justification why 
we are concentrating the entire energies 
of the railways on the Eastern Coast, on 
the Eastern parts of India and why we are 
sacrificing the interests of other parts of 
India for the sake of the Eastern parts. I 
do hope, Sir, that the claims of 
Secunderabad as the headquarters of a 
zone will be reconsidered by the hon. 
Minister. 

SHRI V. K. DHAGE: It has been done. 

SHRI KISHEN CHAND: Secunderabad is 
not the headquarters of a zone. 

DR. R. B. GOUR: It is the divisional 
headquarters. 

SHRI KISHEN CHAND: I know, hon. 
Member should realise the difference 
between the zonal headquarters and the 
divisional headquarters. I had been 
contending, Sir, that the headquarters of 
the Central Railway should be located at 
Secunderabad. If that is not possible, there 
should be a 

the area right up to the Western Coast 
and the Eastern Coast, with operations 
extending from Visakhapatnam on the 
one side to Goa and Poona on the other. 

DR. R. B. GOUR:  Bombay also. 

SHRI KISHEN CHAND: I leave Bombay 
for the Western Zone. I do not want to 
include Bombay because it is at present 
the headquarters of two railways, the 
Central and the Western and I do not 
want to deprive Bombay completely of 
the Zonal headquarters. 

SHRI V. K. DHAGE: Reasonably 
magnanimous. 

SHRI KISHEN CHAND: We are making 
very reasonable requests of the hon. 
Minister and he should accede to our 
requests. Secunderabad deserves to be 
the headquarters of a zone, a zone 
extending from the West Coast to the 
East Coast, on the North bounded up by 
Nagpur. It should be below Nagpur and 
from Bangalore upward. That is the 
region which has to be created into a 
special zone. 

SHRI B. K. MUKERJEE (Uttar Pradesh) : 
What about the place? 

SHRI KISHEN CHAND: I say that 
because Secunderabad has got all the 
offices, all the housing accommodation, 
everything. It was at one time the 
headquarters of a big railway. We pay 
extra house allowance and dear-ness 
allowance in other .   .   . 

DR. R. B. GOUR:: Mr. Mukerjee knows. 

SHRI KISHEN CHAND: . . . places 
because we have got two Zonal 
headquarters at Bombay. There is 
tremendous amount of congestion and I 
cannot understand why we continue to 
keep two Zonal headquarters and deprive 
a city like Secunderabad from becoming 
the headquarters of a zone. 
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It has been said, Sir, that there is 1 
overcrowding. Well, I must congratu-
late the hon. Minister that in certain 
parts at least in the Grand Trunk 
Express, there is no overcrowding in the 
third class. 

DR. R. B. GOUR:  How can you say 
that? 

SHRI KISHEN CHAND: It is always a 
relative term.     I travelled last  on the 
5th February    and I saw in the Grand 
Trunk Express that in a third class 
compartment where the    seating 
capacity was about 30, it had hardly 
about  twelve  passengers.     This  was 
the case not only in one bogie but in 
almost every bogie.    It may be so on a 
particular day but there is, I agree, 
overcrowding   on   the   North-Eastern 
Railway.    The    whole    thing is, we 
generalise.     We  do  not  look  at  this 
problem as a localised problem.    On 
certain sections, on certain parts, there is 
excessive    overcrowding    and the hon. 
Railway Minister, when he thinks of 
Janata Trains, he    puts on Janata Trains 
on all sectors, when he thinks of adding 
an extra bogie, he does not see whether 
there is any need for it or not in a 
particular section. Therefore, I come to 
my point.    My point was, considering 
the extra requirements for 
accommodation  on     certain     sections 
there   should    be    additional   bogies 
attached   and   detached,     or    shuttle 
trains  should  be  run.    For  instance, 
every morning, Sir, thousands of people  
come  from   Ghaziabad  and    the train 
comes a congested train; it becomes    a    
congested    train    because there  is   
local  traffic.    But  the  hon. Railway 
Minister has not thought so far of 
starting one    or    two    shuttle trains 
exactly at    the    proper    time,-because 
the people want to come to attend  their  
offices  here  exactly    at 10 o'clock.   
What is the good of giving them an  
extra    additional    train    at 12    
o'clock?       We   want   an   extra 
additional train which will bring those 
people,   which   will   enable   them to 
attend  their  offices  at   10  o'clock.     I 
request the hon. Minister to put shuttle 
trains exactly at the proper time 

so that  unnecessary     congestion does 
not occur in the main through lines. 

DR. R. B. GOUR: Or if they put an extra 
bogie in a train for ticketless travellers 
the congestion in the other compartments 
on account of this will perhaps be less. 

SHRI KISHEN CHAND: Yes, ticket-less 
travel is there. 

MR. DEPUTY CHAIRMAN: There are a 
lot of speakers, Mr. Kishen Chand. 

SHRI KISHEN CHAND: Give me some 
time, Sir. I had spoken for only-eight 
minutes before lunch. 

MR. DEPUTY CHAIRMAN: You have 
taken half an hour. 

SHRI KISHEN CHAND: I will take 
another five minutes. 

MR. DEPUTY CHAIRMAN: There are 
22 names. 

SHRI KISHEN CHAND: Five minutes 
more and I will be done with it. 

Now, Sir, I was saying about over-
crowding. The hon. Minister while 
replying to the pulling of alarm chains 
gave certain figures, and I was very glad 
to find that the Western Railway had the 
smallest number, only 1400 pulling of 
chains, while the North-Eastern Railway 
had the largest' number. Now, this only 
shows where there is overcrowding there 
is more ticketless travel. When there is 
more of ticketless travel there is more 
pulling of the chain so that the people can 
get off the train just before it reaches the 
station. So all these three things are inter-
connected, overcrowding, ticketless travel 
and pulling of the alarm chain, and I do 
wish that the hon. Railway Minister will 
very carefully examine this problem and 
see that these inter-connected problems 
are solved in such a manner 



1995 Budget  (Railways), 1958-59 [ RAJYA SABHA J    General Discussions 1096  
[Shri Kishen Chand.] that the railways 
earn more income and there is less 
ticketless travel. 

Now, Sir, something has been said about 
air-conditioned     travel.     Now, the 
density of traffic in the air-conditioned 
coaches is very low, and during the  cold 
weather    they    almost    go empty.    
Now, the hon.    Minister has adopted the 
method of     doing away with air-
conditioned   traffic.    As long as  air-
conditioned  traffic  is  a  profitable 
traffic, Fhe hon Minister, insteaa of  
discontinuing  it,     should  consider 
whether he can     reduce  the fares  a little 
to attract more    traffic.    There was a 
time when air-conditioned travel was 
cheaper than air travel and more people 
came for air-conditioned travel, but now 
by slowly and gradually levying 
surcharges and increasing the fares,    air-
conditioned travel has become  so  
expensive  that  air  travel is much 
cheaper.   If the hon. Minister thinks that 
there is no need for air-conditioned  travel  
let  him   do  away with it.    But carrying 
empty coaches is not good business.      
Therefore,    I would request the hon.     
Minister  to seriously consider this  
question.     Of course the collection of 
the surcharge on  railway fares     goes  to  
the  State Governments, but the rate of 36 
pies per mile is excessive, and I think it is 
more than    double the ordinary I Class 
fare.    If the hon.    Minister can reduce it 
to one and a half times the I  Class  fare, 
he will     find  that  the density of traffic 
in the air-conditioned class  will increase    
to    such    an extent that, in spite of this 
reduction in fare, we will get more money 
out of the same number of coaches run-
ning;   without  increasing  the  coaches 
on account of the increase in the density 
of traffic he will get more revenue. 

Sir, I have many other points but, 
as you said, my time is limited. I will 
conclude by once more congratulating 
the hon. the Railway Minister for the 
very good guardianship of the rail 
ways which is due to him and with 
the hope that with greater effort and 
with greater co-operation from every 
body he will do still better. ' 
• 
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DR. R. B. GOUR: The Railway 
administration is the employer and the 
railwaymen are the employees. Therefore 
they are speaking about their employees 
and what amenities they are going to 
provide.   That is all. 
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DR. R. B. GOUR: When the chain was pulled for 
the 24th time, he pulled it for the 25th time to 
make enquiries. 

SHRI D. A. MIRZA (Madras): He 
should thank his stars that he was not 
assaulted. 

MR. DEPUTY CHAIRMAN: 
Orderorder.SHRI KAILASH BIHARI 
LALL: Let us not treat this House so 
lightly. 
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MR. DEPUTY CHAIRMAN: Mr. Kailash 
Bihari Lall, you have taken more than thirty-
five minutes. 

DR. R B. GOUR: Mr. Deputy Chairman, after 
the revolutionary speech and the revolutionary 
suggestions made by Mr. Kailash Bihari Lall, I 
can only make my humble suggestions 
concerning the Railway Budget that was 
presented to us. I would at the very outset 
request the hon. Railway Minister to clarify the 
position in reference to a discrepancy that has 
arisen in the figures that have been given to us 
this year and the figures that were given to us 
last year. The Budget-estimates for the year 
1957-58 under gross traffic receipts as given to 
us in the Explanatory Memorandum for the 
year 1958-59 come to Rs. 377-90 crores, while 
according to the figures that you have given in 
the memorandum that you gave us last year, 
the figure was Rs. 368-50 crores. I should like 
to know why the Budget-estimate figures 
themselves are different in the memorandum 
that was circulated to us last year and the 
figures that are given in the memorandum 
circulated this year. Again I see that goods 
earnings were estimated at Rs. 21800 crores in 
the figures given to us last year, whereas 
according to the figures given to us this year, 
the figure is Rs. 226 50 crores. I should like to 
know why the Budget-estimate figures are 
different in the memorandum that was given to 
us last year and the memorandum which has 
been given to us this year. Again so far as net 
revenue is concerned, according to the figure 
supplied       to       us       last        year, 
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it is Rs. 65-21 crores, whereas according 
to the figures supplied to us this year it is 
Rs. 65-89 crores. We should like to know 
why this discrepancy has crept in. You 
please refer to pp. 74-75 of the White 
Paper supplied to us last year and pp. 66-
67 of the Explanatory Memorandum 
given to us this year. I should like to 
know why this discrepancy has occurred. 

Now, I should like to make a little 
comparison of the figures. Now, let us 
take the figures for the various years 
under the heads administration, earnings 
and labour welfare. The gross traffic 
receipts, let us take from 1952-53, 
because in 1951-52 they had included 
earnings from coal, etc. So, let us take the 
figures from 1952-53 onwards. For 1952-
53 it was Rs. 270 crores, for 1953-54 Rs. 
274 crores, for 1954-55 Rs. 286 crores, 
for 1956-57 Rs. 316 crores. Gross 
receipts had in fact come down from Rs. 
290 crores in 1951-52 to Rs. 270 crores, 
then Rs. 274 crores, Rs. 286 crores, etc. 
Let us take the working expenses. It was 
Rs. 187 crores 95 lakhs in 1952-53, 
whereas the actual figure for 1956-57 
was Rs. 234 crores. But let us see the 
percentage increase under labour welfare. 
This increase has not been commensurate 
with the percentage increase in the cost 
of administration which figures I will 
again give you. The cost of 
administration in 1952-53 was Rs. 
26,18,49,000; Rs. 27,87,66,000 in 1953-
54, Rs. 29,56,68,000 in 1954-55; Rs.. 
31,52,31,000 in 1955-56; Rs. 34,73,59, 
000 in 1956-57 and Rs. 31,70,26,000 in 
1957-58. Now, these are the actual 
figures. Then the estimated cost of 
administration in 1958-59 is Rs. 
32,68,87,000. Now, the cost of admi 
nistration is rising at a pace which is 
not reflected in the amount allocated 
for labour welfare. The hon. Minister 
said that this year the amount allocat 
ed for labour welfare is Rs. 7-67 
crores, but this is because interim 
relief has been added to it. I do not 
know  why that should  be    included. 
1 think that interim dearness allowa 
nce should go to the   total   cost   of 

administration.        Under 'welfare' 
must be brought in only the amenities 
that are provided for labour, hospi 
talisation facilities, housing facilities, 
etc. Only        amenities        should 
come under labour welfare. Interim relief 
should actually come under the wage 
Bill. You have just added it on to the 
head welfare and have inflated that 
particular figure in the Budget. I do not 
know why the hon. Minister has included 
it under welfare. In fact, it is a sort of de-
ferred payment. That is an amount which 
you should have paid long ago because 
of the rise in the cost of living, because 
you have not implemented the 
recommendation's of the Central Pay 
Commission concerning increase in 
dearness allowance. Ai other friends 
were saying, particularly as my friend, 
Mr. Malviya was saying this morning—I 
am not trying to dwell on that point—by 
adding this on to the welfare head, you 
have just inflated that item. Really, only 
the amenities that you have given should 
be shown under the head welfare of 
labour. I think that the hon. Minister 
owes an explanation to the House 
concerning this. The cost of 
administration is increasing, but there is 
no commensurate rise in the allocation 
for welfare of labour. In fact, I would tell 
the hon. Minister that the rise in the cost 
of administration is not commensurate 
with the rise in earnings. A rise in 
earnings we see only from 1955-56. 
Actually the earnings had fallen from Rs. 
290 crores in 1951-52 to Rs. 270 crores 
in 1952-53, to Rs. 274 crores in 1953-54. 
to Rs. 286 crores in 1954-55. The rise 
was only in 1956-57 when the fares had 
been increased.. So this is a very 
important point. A healthy adminis-
tration, as administration working on-
sound business-lines should give us a full 
explanation as to why this has happened 
and why is it that the rise in earnings are 
not of the same level, are not to the same 
extent as the rise in cost of 
administration. We want an explanation 
on this. 

SHRI JAGJIVAN     RAM:      That is 
very simple. 
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DR. R. B. GOUR: You mu'st take the 
House also into confidence. I don't think 
the other thing also is equally simple. 
After having gone into this to this extent, 
I would like to ask   .   .   . 

SHRI V. K. DHAGE: You mean that there 
is not enough efficiency in the 
department? 

SHRI KISHEN CHAND: That amounts to 
that. 

DR. R. B. GOUR: I have said what I 
wanted to and it is a fact and I don't think 
any business concern can claim to be a 
sound concern if the cost of 
administration is rising out of proportion 
to the rise in earnings. That is my 
contention and I would like to know from 
that angle only. After all now-a-days the 
State sector is a victim of man-eaters at 
large. Therefore, let us get into the details 
of this as to why the State sector is 
functioning like this. I don't think the 
State sector has given up the business 
approach to the problems and it will be 
an evil day for us when it does so. I agree 
that there should not be a profiteer's 
approach but a business approach is 
required. 

I am happy to note from the hon. 
Minister's speech that there is a sort of 
development cell that they have now 
created in the administration. When the 
Communist party is giving up cells, the 
Government of India is taking up the 
cells and we are happy to note that you 
are having a separate development cell 
but let it not be an atrophied cell, let it be 
a live, active and a living cell. The point 
is this that we would like to know from 
time to time as to what this development 
cell is doing, what are its activities, how 
is it coordinating the whole thing, how is 
it trying to utilise the funds allocated to 
the railways in the Second Five Year 
Plan, and how this whole thing is taking 
place. In fact, it is necessary that actually 
a sort of separate note on it, an 
independent note, may be part of the 
Budget itself or in the 

Explanatory Memorandum itself, is 
submitted to the House year by year 
because we should know as to how this 
whole development is taking place. It is 
necessary. Only then we would be able 
to judge, examine and scrutinise the 
activities of these cells and then to see or 
even offer our suggestions to improve 
their functioning. 

At the very outset, I would suggest that in 
relation to development, the Railway 
Administration thinks only in terms of 
development or increasing the tracts, new 
tracks or Chitta-ranjan and the Perambur 
Coach Factory. I think we have been in-
sisting even in earlier debates that these 
development cells must also look to this 
one factor, namely, whether the existing 
production capacity of our workshop is 
being fully utilized or not. Again, without 
any fear of being contradicted, I can 
assert here that during the war the work-
shops were producing or making things 
which they are not doing today, I mean 
some of them. A closer examination of 
these is required. From my personal 
knowledge of the workshops in 
Secundra-bad—at Lallaguda—I know 
that so many things were manufactured 
because some things required by the 
factories were not imported in war time. 
Therefore, they were doing so many 
things but are they doing il now? Is the 
capacity of every workshop fully being 
utilized? I don't even confine only to 
utilisation. I would like to even insist on 
development of the potential capacity of 
the workshops. I would like to ask, are 
wo going to confine our workshops only 
to ordinary repairs of coaches or building 
railway coaches or are we going to 
exploit them for the development and 
production capacity of the various 
workshops? I would even go to the extent 
of saying that may be, we may coordinate 
OUT activity with the State Road 
Transport sectors in the different areas 
and I say that we could even accept 
certain orders of the State Transport or 
road transport also in our workshops. 
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Such a co-ordination, such a develop-
ment of our workshop is absoluteJy 
necessary from every angle. So I »ay that 
after all, a workshop in a State sector 
should not mean that it should be run in a 
sort of bureaucratic or departmental 
manner. It is a national workshop and 
unless this approach is taken by the 
Railway Administration towards these 
workshops and their production capacity 
is not only fully utilized but also 
carefully and in a planned manner 
developed further, I don't think we would 
bo taking a proper action. That is my 
definite stand-point on this. 

Then, I would go to the question of the 
zones. The hon. Minister in his speech 
said that the North Eastern Railway zone 
is being split up. Very good. He has 
definite reasons for this splitting up but 
these are not a creation of only recent 
times. These reasons existed even when 
the zonal system was organised and even 
then in this House, people interested in 
the railways, people who knew about 
these, have been telling the Ministry that 
their insistence en a particular zonal 
system is not correct. After the zonal 
system was created, it has been modified. 
Much has been done, but I must submit 
that the whole thing is being done even 
now not in a planned manner, not after a 
study of the working of the zonal system 
as it was created or as it has been 
functioning or on a proper assessment of 
the requirements of the flow of goods and 
public traffic but on the spur of the 
moment. A certain necessity impresses on 
the Railway Ministry and a zone :s 
created. A certain necessity has been 
pressing the Ministry to split this North 
East zone but I don't thLik that should be 
the only approach or that should be the 
only response of the Ministry to this 
guestion of reorganisation of the zonal 
system. The basic point to be 
considered—and I would again insist as 
we did when the first idea of the zonal 
system was mooted by the late Shri 
Gopalaswamy 
111 RSD—4. 

Ayyangar and now also we again insist—
is to take into consideration and properly 
assess the flow of goods and passenger 
traffic and then reorganise the zonal 
system and also the divisions. Today the 
problem of the zonal system does need a 
reexamination. Let the Minister tell us as 
to how the zonal system has been 
functioning and what are the difficulties 
they are experiencing. A Central Railway 
Administration working from Bombay as 
its centre, is a serious problem for 
industralists and businessmen. Of course, 
to passenger traffic it is not so because we 
purchase tickets and travel anywhere. The 
main administrative problem arises from 
the point of view of commercial 
requirements of the railways. This is 
absolutely necessary. Re-examine the 
thing from this angle and therefore take 
into consideration the major flow of 
goods and then re-assess the whole thing, 
reexamine the whole thing and reorganise 
the whole thing and a new zonal system 
and division of the zonal system is 
required. Therefore, without going into 
the details as to what this will be, 
generally, I wholeheartedly support what 
Prof. Kishen Chand has said that at least 
from that angle which from personal ex-
perience we are telling—the question of 
Secunderabad and the creation of a zone 
with Secunderabad as headquarters 
should be taken into consideration in 
view of the administrative difficulties that 
are there at present and the administrative 
facilities that we would like to provide for 
the commercial community. Therefore, 
that is also a very important thing that the 
hon. Minister should look into. Similarly, 
there is this question of division. Some of 
the divisions are unwieldy. In fact, this 
divisional set-up requires looking into so 
as to expedite matter's. Some of the 
divisions are much too large and they 
have to be broken up and new divisions 
set up which will function more 
efficiently. The efficiency will increase if 
such divisions are created. 
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[Dr. R. B. Gour.] 
Then, I would like to dilate on one point 
and that is the question of the unions.   I 
would request the     Railway Minister to 
examine this question of enlisting the full 
and dynamic cooperation from the  
railway  men. He has, of course, touched 
on that point and  I  know  he also     
considers  this question  of     great     
importance.   He also      knows      that      
these    divided workmen's unions, this 
divided labour and   this  divided  
counsel,   are  creating  problems,  
problems  for  the  administration also,    
and    I know    he is trying  to overcome 
this  difficulty. I would like to insist that 
this question  of organised     trade     
unions,  a tuiited  labour  movement is  
an  asset to efficiency as well, to    good 
functioning as well.   Of course, the more 
united  they  are  the more  they  will 
have organised    bargaining    capacity 
and  they  can  ask  for     benefits  and 
more amenities and so on.   But then they 
get organised and they deal in an  
organised manner and the whole thing 
goes in an organised    manner, whereas 
the present situation of chaos and 
anarchy on that front is creating problems 
of    efficiency,    problems of 
administration and    all sorts of problems 
which are not really very welcome.   In 
fact,     they    are damaging efficiency.   
Therefore,      it   is      very necessary   
that     labour   should     be organised.    
It  is  not your protection force that will 
help you—I am sorry to  say  that—in  
this     fight     against pilfering,   waste    
and   all   that.    This organised labour 
will be an asset even in  this  respect  
also,  in     relation  to pilfering,  wastage,  
particularly.    The hon.  Minister    
promised     some time back.   I  think,  in  
the  other     House last year when the 
Railway    Budget demand   debate  was      
going   on  that there would be some joint 
consultative machinery at all levels.   I 
think no such machinery has been 
created. The hon. Minister must look 
back into that promise  and  expedite the 
steps in that regard, because such a 
machinery is absolutely necessary, a sort 
of committee with men    from    various 
departments,   and   labour   representa' 
tives  and  the administration.       Th« 

will improve efficiency, the defects will 
go down and the difficulties will be 
lessened. Therefore, it is very necessary 
that he should look back into this promise 
and see that urgent steps are taken to see 
that something is done. I think in this 
Tespect the General Secretary of the 
Southern Railway Labour Union had 
some discussions with the Railway 
Minister and there again when the whole 
problem of this pilfering and wastage was 
brought home from the Golden Rock 
Workshop, he promised the men that a 
joint consultative machinery will be 
evolved and all these thinfB will be 
looked into and the question taken into 
consideration. The workers, the actual 
men on the spot, men who can get it done, 
they are the best judges, the best set of 
people to give you suggestion's and to pre-
vent this pilfering and wastage. I would 
like to remind the hon. Minister that the 
necessary steps should be taken and this is 
absolutely necessary. 

Then I would like to suggest something 
about this pension scheme. I think the 
administration has not yet finalised this 
scheme. This pension scheme, I hope has 
not yet been finalised. 

SHRI JAGJIVAN RAM:  It has been 
finalised. 

DR. R. B. GOUR: Have you taken your 
decision on it? 

SHRI JAGJIVAN  RAM:   Yes. 

DR. R. B. GOUR: I am sorry, for that will 
create problems. I woulii request you not 
to create such problems and create 
confusion. I don't mean to say that the 
whole scheme is unacceptable, but it will 
create confusion. Before taking a decision I 
would request the hon. Minister to get the 
scheme published in the languages. Let the 
workers read it and give their opinion on it. 
After going through that let them have a 
proper re-examination of the scheme. That 
I think, will be better.    Other- 
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wise, if you just push it across as a 
decision of the Railway Board or the 
administration, it will creat further 
confusion. My suggestion is only to that 
extent. 

Next,   I  would  like     to  draw  the 
attention of the hon. Minister to only two 
more     points.   Of the     first  of them, I 
think the hon. Minister is already fully 
seized.   I mean the question of the ex-
Barsi Light    Railway employees.   This 
is a    very    serious matter.   The Barsi 
Light Railway was taken over by the 
Central    Railways on  1st  January,   
1954.   In     the year 1953, the employees 
of the Barsi Light Railway approached 
the  Government for adjudication of their 
demand that their service conditions, their 
salaries and amenities will continue, that 
their service  will  continue  after  they  
are taken over by the Central Railways. 
Then the Labour Ministry intervened and 
said that their demand will not be referred 
to adjudication, but that they will get the 
benefit of the Industrial Disputes   
(Amendment)   Act and retrenchment 
benefits    will be given to them, and then 
the Bombay High Court decided on 
retrenchment benefits.   But on  that the    
Barsi     Light Railway      Company    
went    to     the Supreme Court and the 
orders of the Bombay High  Court were     
quashed, because      the      Industrial     
Disputes , (Amendment)   Act was    
defective in this respect that    
retrospective effect could not be given to 
these    people. Therefore, it was on that     
judgment that the Labour Minister has to 
come to this House and get the Industrial 
Disputes      (Amendment)      Act  itself 
amended.   The Act was amended, but it 
was  not  given  retrospective  effect to  
the     extent   of     benefiting     tha 
employees of the Barsi Light Railway. 
Then the Labour Minister    promised in  
the other House that independently  of 
this legislation—the Industrial Disputes   
(Amendment)      Act—means shall be 
found to examine and try and see  that 
some  justice  was     done to these 
employees, to give them continuity of 
their 'service.   This is a very 

were getting,   the grade they were on on 
31st December,     1953.   In    many cases 
the salary they were getting on 1st January 
1954 was less than what they were getting 
previously.   I have got a whole list of 
employees    here. A pointsman) for 
example had a grade Rs. 40 to 60 on 31st 
December, 1953. There are 38 pointsmen.    
But on 1st January, their grade became Rs. 
35 to 50.    That  is  a  serious  thing.    
Their emoluments are cut.   Their service 
has become a discontinuous one. They are 
now new entrants.   I want to    invite the 
attention of the hon. Minister to this 
serious matter.   I understand certain 
discussions took place    between Shri  
Venugopalan  of     the     Railway Board  
and    Mr.    Joglekar    of     the National  
Central     Railways     Union. There it was 
agreed that the matter shall be looked into 
from three points One,  restoration,  that is 
to say, restoring to the workers their last 
increment in 1954 and in subsequent 
years. Two,   restoring  the     wages   to     
the employee that    he     drew     on    31st 
December,     1953     in     corresponding 
grades and scales, and third, the service 
rendered by the employee in the Barsi 
Light Railway shall be credited to his 
account in order to see    that his provident 
fund,  seniority promotion, etc.    are not 
adversely affected. Such things were 
agreed to and it was agreed  that   the    
matter    shall     be investigated.  That was  
on  31st  May, 1957, at the time when the 
Industrial Disputes      (Amendment)     
Bill     was being discussed in both the    
Houses. 

4 P.M. 

Since then, this point is still pending and 
the matter has not yet been decided upon 
so as to get this injustice undone, the 
injustice that has been heaped on the 
employees of the Barsi Light Railway. I 
do not know what sort of a thing this is 
because the Railway Board was interested 
in the Barsi Light Railway even before the 
Railway Board took over that Railway. 
Sometime back, I do not know the exact 
year, when the C.P.C. Report was to be 
implemented in the Barsi Light Railway, 
the Board inter- 
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[Dr. R. B. Gour.] done and certain things 
were not done. That itself by implication 
meant that the Railway Board was afraid 
of the liability that was going to fall on 
them because of the implementation of the 
CPC scales. That being so, why should it 
now disown the responsibility of seeing 
that the Barsi Light Railway Employees 
get their due share? I think, Sir, this is a 
very important problem and I hope the 
hon. Minister will do something to undo 
the injustice that has been done in a very 
small thing as this. This is how the callous 
bureaucracy works. 

At Akaltara about 430 miles towards 
Nagpur, there is a goods shed that is being 
dismantled, that has been dismantled and 
another has to be constructed. The 
problem is a very simple one. The old 
goods shed was towards the town. 
Suppose the town was to the right, the 
goods shed was on the same side but now 
it is sought to be raised on the left side. 
This means that the whole of the traffic 
has to cross the level crossing. With the 
double line and about eighty trains a day, 
it means that the goods traffic will be held 
up ordinarily. So, the merchants, the 
citizens and everybody has been 
demanding that the goods shed should be 
located towards the side of the town so 
that the level crossing business does not 
arise. 

SHRI H. D. RAJAH: Or, have an over-
bridge. 

DR. R. B. GOUR: No, that means another 
waste of money. This is a simple thing. 
The General Manager that no site was 
available. They then said that some 
foundations have been laid and so on but 
then the people said that they would be 
prepared to pay up to one thousand 
towards meeting the cost that has been 
incurred by them in laying the foundation. 
Now, a final sort of reply has come saying 
that no final decision has been taken yet. I 
would, therefore, request the hon. 
Railway Minister to look into this. I raise 
this point not only because Agarpara case    
is an impor- 

tant case but only to show how the 
administration works in regard to the 
particular requirements of the people 
which would increase the efficiency. If 
they do like that, this level crossing 
problem will not arise because the goods 
shed will be on this side, not on the other 
side. This is not being looked at from that 
broad angle at all but from the narrow ad-
ministrative point of view, from some 
bureaucratic preconceived notions. If this 
is how administration works then it will 
obviously mean bad blood between the 
administration and the people at large. So, 
from that angle also things have to be seen 
and examined. Even though I am sure that 
the hon. Minister will consider the 
problems that I have brought to his notice, 
I would request him to look into the 
generality of the problem of improving the 
administration from this aspect, that they 
are not callous to the requirements of the 
labour, of the people at large or the 
businessmen because the Railways have to 
cater to these people. Now, from this angle 
I would request the hon. Minister tc look 
into this question. 

With  these few words,  Sir,  I conclude my 
remarks. 

Thank you, Sir. 
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MR. DEPUTY CHAIRMAN: You can 
continue on Monday. Now, there is half-
an-hour discussion. 

SHRI DEOKINANDAN NARAYAN:  
Thank you, Sir. 

5 P.M. 

HALF-AN-HOUR    DISCUSSION    RE 
EXPORT OF CEMENT TO   

PAKISTAN 

SHRI H. D. RAJAH (Madras): Sir, this 
debate arose out of a question in this 
House regarding export of cement to 
Pakistan but from a hand-out, I was able to 
get, regarding that, the following 
information: 

"The imports from Pakistan include a 
quantity of 30,000 tons against which an 
equivalent quantity was also exported by 
us to East Pakistan in pursuance of an ex-
change   programme   agreed  upon." 

Therefore, I take it that this is only an 
exchange of cement between Pakistan and 
ourselves and therefore no loss or no profit 
is involved but I would like to know from 
the hon. Minister the position with regard 
to & subsequent statement and that is as 
follows: 

"We have however agreed to an 
outright  sale  of     10,000     tons of 
cement  to Pakistan for supply to 
their eastern  region." 

This was also in pursuance of an 
agreement for an exchange programme of 
50,000 tons but now that we are able to 
produce enough quantities of cement in 
the North Western region, that programme 
is not to be implemented but this  10,000 
tons    of 

cement will be exported outright to 
Pakistan and I would like to know from 
the hon. Minister on what basis and what 
is the price and how it will work to the 
benefit of our country. 

Now, while discussing this matter in a 
general way, I wish to deal with the 
export policy of the Government with 
regard to this matter. There are Export 
Promotion Councils. Now, in this country 
there is a consumer-resistance of cement. 
Cement was wholly handled by the State 
Trading Corporation. They took over the 
responsibility of distributing cement in 
this country and when they found that 
there was not enough quantity of cement 
available in our country, they launched 
upon an import programme 

MR. DEPUTY CHAIRMAN: We are not 
concerned with the import and export 
policy here. We are really concerned here 
with the supply of cement to  Pakistan. 

SHRI H. D. RAJAH: Other subjects also 
can be discussed. The hon. Minister may 
not have any objection.    ..   . 

{Interruptions.) 

MR. DEPUTY CHAIRMAN: He may not 
object but I have objection. It must be 
strictly confined to the question out  of 
which the  debate arises. 

SHRI H. D. RAJAH: I don't agree, I don't 
think there is any such rule or procedure 
in any place. I can talk on umpteen.    .   . 

(Interruptions.) 

MR. DEPUTY CHAIRMAN: This is a 
half-an-hour dicussion on.    .   . 

SHPI H. D. RAJAH: You can see the 
points which I have put in the demand 
for the half-an-hour discussion. If you 
confine me only to Pakistan, I have only 
to abuse them and nothing else. That is 
not a way in which a debate is to take 
place That is only incidental and it comes 
out of it .. . 

(Interruptions.) 


